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No. 17 or 1978

o [4th May, 1978.]

I)t »;Qf;! furthar to amqu the Indian Ports Act, 1908 and the Malor
ort Trli‘sts Act I963 .
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; . Bp it enacted by Parhament in the Twenty-nmth Yeaf ef the fteimbhc
98¢ Mhdiaths Foliows: — R
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| Amend. s
ment . of followmg Emplanatton shall be mserted at the ‘end; Hamely:
‘section § Prrrotiee Poore By ST Uy e b e
of Act i : LT il e
15 of :
1908, - U,g}g;g q,no}tzon —For the removal of doubt i hereb declared
. Mbﬁ}‘rﬂthe OWE ; conferre_d on the Gové’rff;ﬁe‘nt bZ “this~§ B—séctmn
“includes ‘the power to alter the ‘y‘%‘ﬁfﬁﬁ’g With
that port any other port or any part e any ot or' f)b'ri d#91 0L ol
Amend- 3. In section 133 of the Major Port Trusts Act, 1963, in sub-section
ment of (3), after the words “that corresponding law shall, on such application,
section cease to have force in relation to that port”, the words and figures
133 of “and section 6 of the General Clauses  Act, 1897, shall apply as if such '
AfCttg?s corresponding law were a Central Act and such cesser of operation were 10 0f 1897.
O .

a repeal” shall be inserted.
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